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tem t-II 

t oj th Scheme$ bei"a implement-
during 1 79--80 by the Ministry of 

Ru.ral Reconstruction 

No. Name of the Scheme 

(2 ) 

--=--- -------
- . Agricul rat Marketing Schemes 

1. Mar et Survey & Investigation. 

_ . , 2. Strengthening of Agmark Grad-
g aciliti . 

. 3. Central Agmark Research and 
aining. 

4. Development of Rural Markets 
hoI Ie Mark ts in backwards 

I • ' 5. Dev lopment of Select d Regu-
lated MaT et. 

-. 6. Inve tments jn J & K Horticulture 
rporation. 

. Integrated Rural Development 
Schem 

1. S 11 F m D elopment 
gency. 

2. Sp cial ifubsidy for Minor Irriga-
on. 

3. Drought Prone Area Programme. 

4. Area lanning for full employ-
ent. 

. 5 Com mnd Area Development 
(IRD) . 

of R al Godo\vns. 

Rur 1 Youth for Self 

III. Area Development Schemes 

1: Desert Development Programme 

IV. Rural DevelOpment Schemes 

1. National In itute of Rural Deve-
lopment. 

2. Prize competition for selection f 
best Gram Sevak and Panchayats . 

3. Pronlotion of voluntary schemes 
and socjal action programme. 

4. Appli d Nutrition Programme. 

5. Foodgrain for gainful employment .. 

V.Land Reforrns Schemes 

1. A c;'sis1 ance to new assi nee," cf 
lands n in'lposit' on of ceiling On agri-
cultura: holdings. 

2. Grants-in-aid to institutions, etc. ,. 
for agrarian studies. 

VI. Khadi and Village Industrie , 
Commission Schemes 

1. Khadi. 

2. Village Industries . 

3. C;U L~'c1y in lieu of interests 0 
Government Loan,:, to K.V.I.C. 

4, Science and Technology. 

U.G.C. Grants to Colleges in Ori 
tate 

3. SHRI GIRIDHAR GOMANGO:-
Will the Minister of EDUCATION b 
pleased to state: 

(a) th names of pxiV'ate and Gov-
ernment colleges 0 Orissa state parti-
cula ly 0 Triba and Backward Dis-
tric:tc:: c f tl t tate which received 
U.G.C. grants during the year 1978-'1 
pnd 1979-80; 

(b) the natur and amount of the 
rant p OV' d d y the U.G.C.· and 

( c the criteria adopted by 
U.G.C. for the ants to th priva: 
colI ges ·;cated in tribal and · a k ard 
area, ? 
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THE MINISTER OF EDUCATION 
.AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 

and. (b). A imtement ia laid On 
, e. Table of the House. (P1.aced. in 
Librarll. See No. LT ... I01/80]. 

(c) The University Grant Commis-
. on ha prescribed certain eligibility 

for development gran to 
According to these, a college 

offering three-year degree cour eft 
ould have 00 students and 20 tea-

chers while those offering two-year 
degree courses should have 270 stu-
dents and 15 teachers. These require-
ments are relaxed in favour of coI-
l ge located in tribal and backward 
rea'S. Colleges offering three-year 

cours-es in such areas with a student 
rolment of ~OO and faculty strength 

of 15 will be entitled to develop ent 
rants while those offering two-year 

courses with a student enrolment of 
200 and facult strength of 10 are aliOj 

sanctioned such grants. For purpose 
of development grants, no distinction 
is made bet een Government nd 
Non-Government CoUeg . 

endment to Orissa IJaud Reforms 
Act 

4. SHRI GIRIDHAR GOMANGO: 
Will the Minister of RURAL RE-
CONSTRUCTION be pIe ed to t te: 

(a) whether it is a fact that th 
Government ot Orissa recen 1,. amend-
ed the; l.and Refo ms Act of th t State; 

(b) If so, the reasons for the a.~end-
ment of the said Act; 

(c) vlhether th State Government 
ught these chan es for the cle ranc 

of th Central Gove nment; and 

( ) th clea an e given there 0 b 
overnment 0 India to th t 

STERO 

(b) The amendin bill eekg to 
(i) J' d fine the xpr ssion -family; 

so as to exclude major 
and daughte s from its 
( th revised definition \vil 
apply to future case onI) ; 

(ii) prohibit land-owners from 
disp ing off the tree gr h 
in the surplus land; 

(iii) give priority to cultiv i 
tenants in the settlement 
surplus I nd; 

(iv) permit lando ner 
fresh returns where 
paration of the record-o-
rights is taken up for the fl 
time under the Ori s Sur..-
and Settlement Act, 1958; 

(v) de away with the present pre-
vision that where an ap li-
ca . on for a certific t ot 
disabiHty is not dispo d ot 
within 30 days, it sh II b 
d emed to hav be n r j cted; 
nd 

(vi) bring about certain nece 
procedural changes. 

(c) The Gov rnment 0 Oriss h d 
sought the appro -al of the Govern-
ment of Indi o.n certain amendment 
whil few oth r amendments e 
ne 

(d) The Government ot India 
sought clarifi tion on som of 
amendment from the Stat Gove 
ment. Th reply om the State Go'f'-
ernment is awaited. 




